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ORDER

N. DHARMADAN

The applicant is aggrieved by Annexure A-1l

: issseught te be
erder by which k. 49,564/~ being leave salary/g?covere&
from the applicant en acceunt of his default in cempleting
the ceurse for whiéh he has taken leave.
2. Applic#nt earlier filed QO.A. 858/92 at the
timéwhen Steps fortecaVeny€#£x§§nitiate@. Annexure=XII
judgnent Qas'pQSSed directing the cempetent autherity
te censider the represantatien filedby the applicant
pursuant te the impugned erder. The leirﬁed ceunsel
for dpplieant submitted tha;vthe order wastpassed:-by the
competent authority in-.the Council-xxx xxsxxxxk&xxkxxx:@hﬁ
RKRXXR without censidering the griewnce of the applicant
and cententx@ns raised by him in the representatien filed
by him.  He further submitted that the PreSLQentof Indla

but it was’ dlSp@sed ef by a 'suberdinateotfioen
wasdirected te dispose of the representitioa/' The directien

-0f the tribunal was net complled withe



3. T f.éﬁbsalutely~mo injustiice is done teo
the applicant. The qpplicanﬁjhas_exeeuted Annexure-~1I1I
bend and teek leave feor pursuingthestudy. The tetal:
amount fixed feor the study was ks. 1,41,720/~. The
applieani.has admittedly discentinued the studies.

~ Accerding te the applicant he was ferced te discentinue
thecstudies en acceunt ef the hestile attitude taken by
University and the circumstances beyemd his centrel.

4. E Having censidered the matter in detail, we
are of the vieﬁ that the reasgn stated by the applican£
for discéntinuance of the stadies caﬁnet be appreciatede.
The applieantﬂﬁhé has taken study leave for research
werk should have the determinatien te cemplete the same
if he is really iﬁtereStgé te do se netwithstanding any
circugtanees as prejected by the applicant in this
applicatien. 'Thé reasens indicated in the @tiginall
appilcatlen cannot be appreciated. | |

56 . _ The l1abxllty of tbe applicant is based eon
the relevant clause geg?;ng with the recevery. He is
liable te return the amount in case his part of the
cantractAis net fulfilled. Admittedly, the applicant
has net éompleted the ceurse as per the agreemente

The prop;sal for recevery is enly te the extent ef
recovery @f'leéve salary which was ava iled by the
applicaﬁt. There is ne dispute regarding the q uantume
6e Hence, we are satisfied thatthe applicant
has net .rai'sed any legal cententiens oebjecting the |
reeaverf based ®nxAnnexure-III agreene nt which cemes
within fhe way of acecepting the cententiens ef the
applicant.

7. Under these circumstances, there is ne &ther

way except te dismiss the applicatien. Accerdingly,
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we dismiss the applicatien.

8. There shall be ne erder as te éosts.
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